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SHRI K. RAHMAN KHAN (Karnataka): Sir, the entire North Karnataka is burning
because of the scarcity of drinking water and water for irrigation. The matter is before
the River Water Tribunal. But, today, the North Karnataka is suffering from the acute
shortage of drinking water. We have appealed before the hon. High Court. The matter is
still pending there. But this is a very important matter. We request the hon. Prime Minister
to intervene and call the Chief Ministers of both the States to negotiate and solve the
problem of scarcity of drinking water problem in the North Karnataka. The entire North
Karnataka is on strike, on Aartaal. 1 request the hon. Prime Minister to kindly intervene
in the matter. We agree that the matter is before the court, but there are precedents where
the Prime Minister had intervened, in the similar matters of scarcity of drinking water,
between the two States and had solved the problem. I appeal the hon. Prime Minister to

look into this matter. ...(Interruptions)...

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI MUKHTAR ABBAS NAQVI): Sir, this is a serious issue. I will definitely convey

the matter.
MR. DEPUTY CHAIRMAN: Okay. Please convey it.

Now, I shall take up the Zero Hour submissions. Shri K.K. Ragesh.

MATTERS RAISED WITH PERMISSION

Need to withdraw the decision of SBI to handover the default education loans to

Reliance Asstet Reconstruction Company

SHRI K.K. RAGESH (Kerala): Mr. Deputy Chairman, Sir, I stand to bring to the
notice of the House a very important issue. The State Bank of India has, recently, handed
over defaulted educational loans to an Asset Reconstruction Company. The SBI had given
a loan of Rs. 847 crores to the Reliance Company. And, the Reliance Company had to pay
back only 45 per cent of the total loan amount, and that too over a period of fifteen years.
Why is the SBI taking such kind of a decision? If students are given the same concession
as has been offered to the Reliance Company, voluntarily, students themselves may be
paying back the loan amount. The students themselves may be paying back the loan
amount if the amount to be paid is 45 per cent of the total amount. If 15 years period is

given to the students, they may be voluntarily paying it back. Why is such a concession
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being offered to the Reliance Company? It is not for the first time that the SBI is showing
its apathy towards the student community. Recently, they decided that the students who
have defaulted loans will not be allowed even for applying a job in the SBI. What is
this, Sir? Who is depending upon education loans? It is the students from socially and
educationally backward sections. They are depending on education loans. And, why are
they not in a position to pay back the loans? That is because of the poor quality of education
and because of the unemployment situation that exists in our country. All these are the
reasons that the students are not in a position to pay back the loans that they have taken.
It is the responsibility of the State to ensure education and employment to the students of
our country. The Government is abdicating its responsibility. Of course, indebted students
are the victims of the Education Policy of our country. In the field of education, user
pay principle is being implemented. Those who seek education are compelled to pay
money for education. Educational institutions are being made mere teaching shops. That
is why such a situation has arisen. I demand from the Central Government to immediately
intervene in the matter and reverse the decision taken by the State Bank of India. Thank

you, Sir.

MR. DEPUTY CHAIRMAN: Okay. Thank you very much. All the names of the

hon. Members who associate may be added.

SHRI BHUBANESWAR KALITA (Assam): Sir, I associate myself with the issue
raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself

with the issue raised by the hon. Member.

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir, I also associate myself

with the issue raised by the hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI SITARAM YECHURY (West Bengal): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI T.K.S. ELANGOVAN (Tamil Nadu): Sir, I also associate myself with the

issue raised by the hon. Member.

SHRI P. BHATTACHARYA (West Bengal): Sir, I also associate myself with the

issue raised by the hon. Member.
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Concern over increasing unemployment in the country
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